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     O  R  D  E  R 

 

29.07.2019 -  Learned counsel for Appellant and Respondent submits that 

the parties had reached the terms of settlement.   

 Mr. P.S. Soni, learned Counsel for R-2 accepted that no ‘Committee of 

Creditors’ has been constituted.   

 In the circumstances, we allow the Appellant / Respondent to file affidavit 

enclosing the letter / terms of settlement, if any, issued by the Appellant on 

behalf of the ‘Corporate Debtor’ by 2nd August, 2019. 
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Post the case for ‘orders’ on 5th August, 2019. 

 The appeal may be disposed of on the next. 

 

 

 [Justice S. J. Mukhopadhaya] 

Chairperson 
 

 
 

 
        [Justice A. I. S. Cheema]

    Member (Judicial) 
 

 
                    [Kanthi Narahari] 

       Member (Technical) 
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